IN THE CENTRAL ADMINISTRATIVE TRIBUNAL::HYDERABAD BENCHG::

0.A.N0.952/93. Date; 25.8.1993,

Batweens:

S.V.Subbarayudu - .o Applicant
and |

1. The Sub-Divisional Officer,
Telecom, Proddatur=-516 360.

2. The Telecom Distt. Engineer,
Cuddapah -~ 516 001,

3. The Chairman, Telecom Commission,
(representing Union of India)

New Delhi-110 001, o .. Respondents
HEARD:
For the applicant f éri C.Suryanarayana, Advocate
For the respondents § Sri N,V.Ramana, Addl. CGSC
|
CORAM;

. ¢ e im it b ATMENT 1\1"'\1"11.' DAM erPR.ﬂHhTiRMI\N
THE HON'BLE MR. P.T. THIRUVENGADAM, MEMBER (ADMN.)

Y\ ORDER OF THE BENCH AS PER HON'BLE SRI P.T.THIRUVENGADAM,
MEMBER (ADMN,) [

- ¢ "8

The applicant claims that he was.initially géqjﬁi;ééJ
and employed in the Telecom Department with effect from
1.6.1984. There was a bgeak in service for two years from
July 1986 to June, 1987 and from 1987-88 he has been
continuously engaged as‘Casua%,labourer. In this O.A.

the applicant prayed for a direction to the respondents
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To

1, The
2, The
3. The
4, One
5. One
6. One
7. One

pvm

Sub-Divisional Officer, Phohes, Proddatur-360
Telecom r&stt.Engideer, Cuddapah-l.
Chairman, Telecom Commission, Union of India,New Delhi-1,

copy to Mr, C.Suryanarayana, Advocate, CAT,Hyd,
copy to Mr.N.v.Ramana, addl «0GSC.CAT, Hyd

copy to Library, CAT.Hyd.

spare copye.
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to show his name at the appropriate place in the combined
senjority list of Casual Mazdoors of Cuddapah Telecom

Distt. and absorb hlm in the regular eqtablxshment

~according to his turn therein besides granting ‘him

temporary status according to the order No.259- 10/89-STN
dt. 7 11. 1989 pending such regularisation together with
all benefits which are 1ncidental and consequential to

the same.

2. A scheme was formulated for conferment of temporary
status of casual labourers as per DOT letter No.259=10£89=

STN dt. 7.11.1989. Earlier to this a scheme for regularisation
of casual labourers was suggested by the Supreme Court

(vide 1987 sSC 2342).

3. In these circumstances, it is just and proper to
give a direction to the reﬁponaents to consider the case
of the applicant in accord@nce with the DOT letter No.
259-10/89~5TN dt. 7.11,1989 and all the relevant circulars
in regard to conferment of temporary status and regulari-
sation., It has to be made clear that as per DOT letter
dt., 7.11.1989 the cases of regulatisation of all those
who are engaged after 30.5.1985 have to be reiferred to the

concerned authority,

4, The 0.A. is ordered éccordingly at the admission stage.

NO costs.
(Dictated in open court)

P - e —

(p.T.Thiruvengadam) ‘ ) ( V.Neeladri Rao0)
Member (Admn.) Vice~Chairman

Dated 25th Aug., 19913.
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TYPED BY COMPARED BY . . "

CHECKED BY APPROVED BY

TN THE CENI'RAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD .

—

THE HOW'JLE ML.JUSTICE V.NERELADRI RAO
VICE CHATRMAN

.M‘
THE HON'BLE ME.A.B.GORTEY 3 MEMBER(A)

AN

THE HON'BLE MR.TJCHANDEASEKHAR REDDY
MEMBER( JUDL)

AND //{/

THE HON'ELE MR.P.T.ETRUVENGADAM:M(A)

pated: > - € _1e93 e
CRDER,*JUDGMENT 5.
M_A/D A m s

-

R in
Oer‘NO‘ qb’j{ﬁz "
T.AJNO, (waP
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Admit ed and Interim directions
issuvedl.,

PP

Allowed

Disposed of with directions
e e v

Di smissed =

Dismissed as withdrawn

icssed for default,
Re j¢cted/Ordered

Dis
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No crder as to costs.
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